
cental WniNISTR.ATIUE TRIBUNAL, PRINCIPAL 8CNC

OA 2702/1993

Neu Delhi, this lUh day of October, 1994.

""-ChaimanfA)nrs. Lakshmi Suaminathan, Member (o)

B• Chattopadhyay
R.k. Chatterjee

306-C, Pitampura
Delhi-110 084

(Ms. Monika, Advocate) •a Applicant

1. Lt. Governor/Administrator
Govt. of NOT of Delhi
Raj Niuas, Oelhi-llQ 054

2. The Director of Training 4
Technical Education
Govt, of NOT of Delhi
House Avenue, N.Delhi-1

3. The Principal
Delhi College of Engg.
Kashmere Gate, Delhi-5

4. Chairman

^^'oipur House
ahahjahan Road, N.Delhi Roe ^ a.t Respondents

(Mrs. Meera Chhibber, Advocate)

Q R D E R (Oral)
(Shri N.\/. Krishnan, Hon'ble UC(A)

Heard. Enclosure to the affidavit by
Respondent 4 Is a letter stated to have been
given by the applicant on 22.4,94 stating that
as discussed uith the Principal he uas uriting
to his counsel to uithdrau the court case. Ue
notice that this affidavit filed by Responoent
No.4 is not properly attested. Therefore ue can
not give any attention to the affidavit.
2. The learned counsel for the applicant,
houever. says that no Instructions has been received ^
fro™ the applicant by her. This matter has been
adjourned on a number of occasions. In the circum
stances, ue dismiss the OA in default. U

(Lakshmi SuamiYfithan) (m u a
M8mberrT\ Krishnan)

yice-Chairman(A)
/ tvg/


